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#ach of the following Qrders (Hindl and
Eoglish versions) of the Delimitation
Cominissien upder' sub-section (3) of
section 10 of the Delimitation Act,
1072:—

(1) Order No. 24 of the Delimita-
tion Commission in respect of
the State of Tripura, publish-
ed in Notification No, 5.0. 833
(E) in Gazette of Ilndia, dated
the 7th November, 1974,

(2) Order No, 26 of the. Delimita-~
tion Commission in respect of
the Btate of Meghalaya, pub-
lished m Notification No. 5.0.
634(E) m GQGazette or India
dated the Tth November, 1974,

€3) Order No 26 of the Delimita-
tion Commission in respect of
the State of Assam published
in Notification No. 5.0, 633(E)
m Gazette of India dated the
7th November, .974.
|Placed in Library. See No.
LT-8630]

SHRI NOORUL HUDA (Cachar):
I would like to draw the attention of
Government and yourself also to part
(3) of item 2, Order No. 26 in res-
pect of the State of Assam. This 1s
purported to have been published on
7 November, 1974. Today is the 3ra
December. I understand the last day
for filng objections to the proposals
of the Delimitation Commission has
been fixed on 7 December, 1874 1
thad gone to the Election Commussion
and other places and have not been
able till 30 November to procure a
«<opy of these proposals, I had been
to my home district, Silchar, Cachar
district in Assam. There also I found
that upto 26 November, these noti-
fications and also the proposals had
not been received in the election
office of that district. The officer
there was not in the know of things.
He had sent a special messengar to

procure a vopy from Gauhati Assam.

So it appears to me that Govern-
ment js dilly-dallying on this, because
only four days are left for filing ob-
pections. Hence I would suggest to
the Law Minister and others in Gov-
ernment that the last date for fillng
Objections to the proposals should be
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Fropesals, 'rhcmmh mvolve
major changes in the constituencies of
Assam including my own, Siichar
Cachar district, That iy why I would
humbly request Government through
you to extend the last date for Hling
objectiong to the proposals.

STATEMENT re, DEMAND No. 83 RELATING
TO THE DEP‘.I.':', or nsmm.tnmn

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): I beg to lay on the Table
a statement (Hindi and English ver-
sions) in regard to Demand No, 83
relating to the Department of Re-
habilitation, included in the Supple-
mentary Demands for Grants in res-
pect of the Budget (General), tor
1974-75, presented to Lok Sabha ©n
the 18th November, 1874. [Placed in
Library. See No. LT-8631 ,“74],

MR. DEPUTY-SPEAKER: Shr
Samar Guha 1s not there.

1436 hrs
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED COLLAPSE OF THE HANGING
ROPE BRIDCE OVER THE MAHAKALY RIVER
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